LCA No. 7G6/17
Roam Kishomn va M /s Saldn Engincers IPvi.Lid.

24.08.2020
Prasent: None for the workman.

The matter was earlier fixed for 21.07.2020 for the
service of the management, but, the workman has failed to file registered

cover and receipt of the cost, so, the notice is not issued to the
management. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

Q/a
Workman is directed to file e.mail address, mobile

workman through video conference

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on
10.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR/MATTO)
PRESIDING OFFICER:LABOUR COURT-EX
ROUSE AVENUE COURTS.NEW DELI
24.08.2020



LIR No. 1832/19

mi:‘tiumur Choudhary va M/s Hembhund Footwears
24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Notice issued to the management through registered
cover is received back unserved.

Today, no one has appeared on behalf of the
workman through video conference.

Workman is directed to file fresh address, e.malil
address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the management, which are
returnable on 10.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officjal website of Delni District

/
M

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COUNT-IX
ROUSE AVENTE COURTS.NEW DELIE
24.08.2020



LIR No. 1833/19
Pradceep Kumar vs M/s Hembkhund Fooltwears

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04,2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Notice issued to the management through registered

cover is received back unserved.

Today, no one has appeared on behalf of the

workman through video conference.
Workman is directed to file fresh address, e.mail
address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to the management, which are

returnable on 10.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ﬁvgggite of Delhi District
/

Court. " 1{__/,{:
MATTO)

(PPAWA! viAR

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
24.08.2020




LIR No. 1970/19
Joginder Singh va M /v Sonco

Company

Marhting and I\‘Innnl-ﬂuring

24.08.2020
Present; None for the workman.

None for the managements.

The matter was earlier fixed for 22.05.2020 for filing
of fresh address of the management no.1 and its service and also for
filing of rejoinder to the written statement of management no.2, but, the
workman has failed to file the fresh address of management no.1, so,
the notice could not be issued to the management no.1. The matter
could not be taken up on 22.05.2020 in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Workman is directed to file fresh address, e.mail

address, mobile phone number of the management no.1 and complete
set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to the management no.1, which are
It will be last and final opportunity for the

returnable on 11.12.2020.
workman to file the fresh address of the management no.1 within 10

days.
Matter stands adjourned for service of the

ent no.1 and also for filing the rejoinder to the written

managem
statement of management no.2 on 11.12.2020.

Ahimad of this court is directed to send the copy of
contd...2
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this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official WBbSI
Court.

of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING Qi*'li'll‘lillzL;\II“I’II COURT-IX
ROUSE AVENUE COURTS.NEW DELNI
21.08.2020



LIR No. 2287/19
Md.Sofian va M /s Vishwakarma Hydraulic Machine (India)

24.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 22.04.2020 for the

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Notice issued to the management is received back
with the report served. Today, no one has appeared on behalf of any of
the parties through video conference.

Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on

11.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officia wépsite of Delhi District

Court,

(PAWAN KUMAR M/ TTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
24.08.2020



LIR Ne. 44/20
Samil Kumar Jha vs M/« Unistone Interiors Pvi.Lid

24.08.2020
Present: None for the workman.

The matter was earlier fixed for 22.04.2020 for the
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-189.

Court notice issued to the workman on his address is
received back with the report unserved, as the address of the workman,

as mentioned in the reference is not proper.

Notice issued to the workman through union is

received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Fresh court notice is ordered to be issued to the
phone number, as mentioned in the reference

workman on his mobile
rnable on 02.11.2020.

through whatsapp, which is retu
rt is directed to send the copy of
ouse Avenue Court

site of Delhi District

Ahlmad of this cou

this order to the concerned official of District Col

Complex, New Delhi for uploading on the official we

Court.

=

UMAR MATTO)
COURT-IX

ELHI

(PAWAN K

PRESIDING (ll*‘I""‘lill:l,.t\lllll'll

ROUSE AVENUE COURTS,NEW D
24.08.2020



LIR No. 43/20
Tumniun Shah vs M /s Hitek Industries

24.08.2020
Present; None for the workman.

The matter was earlier fixed for 22.04.2020 for the
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notice issued to the workman on his address is

not received back.

Notice issued to the workman through union is

received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Fresh court notice is also ordered to be issued to the

umber, as mentioned in the reference

workman on his mobile phone n
on 02.11.2020.

through whatsapp, which is returnable
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, se Avenue Court
ebite of Delhi District

Complex, New Delhi for uploading on the official we

Court.

KUMAR MATTO)

. o F1CER:LABOUR COURT-1X
:SIDING OFFI ER:LABOUR ¢
R AVENUE COURTS,NEW DELII

USE
nov 24.08.2020

(PPAW



LIR No. 46/20
Shiv Kumar Gupta vs M/s Calaxy Footwear Pvi.Ltd

24.08.2020
Present: None for the workman.

The matter was earlier fixed for 22.04.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notices issued to the workman are not received

back.

Today, no one has appeared on behalf of the

workman through video conference
e ordered to be issued to the
also, as mentioned in the

ble on 02.11.2020.

Fresh court notices ar

workman on his moabile phone number

reference through whatsapp, which is returna
directed to send the copy of

Ahimad of this court is
ouse Avenue Court

o the concerned official of District Court;
Delhi for uploading on the oﬁicial}rw

this order t
Complex, New
Court.

N KUMAR MATTO)
PRESIDING OFVF ICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
24.08.2020

(PAW!



LIR No. 18/20
Shiv Pujan vs M/s Rakesh Indusiries

24.08.2020
Present: None for the workman.

The matter was earlier fixed for 22.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notices issued to the workman are not received

back.
pehalf of the

Today, no one has appeared on
workman through video conference

Fresh court notices aré ordered to be issued to the

his mobile phone number also, as mentioned in the

workman on
e on 02.11.2020.

reference through whatsapp, which is returnabl
cted to send the copy of
rt, Rouse Avenue Court

Jebsite of Delhi District

Ahlmad of this court is dire
he concerned official of District Cou

this order to t
i for uploading on the official

Complex, New Delh
Court.

VIAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
24.08.2020

(PAWAN KU



0

24.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.07.2020 for the
services of the notices to the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents
within 10 days from today and on filing of the same, the notices are alsg
ordered to be issued to the managements through email ang Whatsapps,
which are returnable on 11.12.2020.

Ahlmad of this court is directed to seng the copy of
this order to the concerned official of District Court Rouse Aven Cy ’
; ue Court

Complex, New Delhi for uploading on the omciqubSile of Delhi p
Y I Distrj
Court. e

‘I'i.‘“'ﬁ:\ Ki'yg 1Y
'3 X g K 3 4 n l‘lr
ll-l"b:::ll:lr-‘ll.!fl-lll 'Iiﬂzl..:\nu:-':"l‘!‘ll
ROUSE AVENUE ¢orpyy N ‘: COvRT, Y
W DELNy

2‘1-03-2020




LID No. 7/20

4 ud
Ashok Jha Vs M/s Hardeep E vil

. P
jectrical 1

24.08.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 21.07.2020 for the

services of the notices to the managements, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents
within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the managements through email and whatsapps,

which are returnable on 11.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official wehsite of Delhi District

Court.

(PAWAN kﬁrlﬂlt AT
“ES'.'?'”“.“"“’""TEII:LAIE:;I"L“?'
ROUSE AVENUE COuRTS Ny :-:;:lmr.m
: NEW DEL
24.08.202¢ o



g 10 No. H/20
fiajn Yo M/» Navdeep Blocteieal Py 14d

24 00 2020
rosent Nona lor the workiman

None for the managements

The malter was earller fixed for 21.07.2020 for the
services of the notices 1o the managements, but, the matter could not be

taken up on that day In view of spreading of covid-19.

The nolices issued to the managements are not

received back,

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman s directed to file e.mail addresses, mobile
phone numbers of the managements and complete sels of documents
within 10 days from today and on filing of the same, the notices are also
ordered 1o be issued to the managements through emall and whatsapps,

which are returnable on 11, 12 2020,

Ahimad of this court Is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Deln; District

Count. ( /} -];H/ﬂ

(PAWAN Ki'mMan Al

NESIDING OFFVICE R \LILITE
‘ A1 OURTaX
ROUSE AVENLE (K IN TN TS -\‘I."\l:' :::'| 8 s
v * I: L II

21.08.203¢

l" "'




11 No. /20
Nanjoy Ve M /s Hordeep Bleeteleal Py Lid

24 08,2020
Prosent None for the workman.
Nona for (he managements.

The matter was oarller fixod for 21.07.2020 for the

sarvices of the nollcas 1o the managoments, but, the matter could not be

taken up on that day in view of sproading of covid-19.
The notlces lssued to the managements are not
recelved back,

Today, no one has appeared on behalf of any of the

partios through video conferance.

Workman s directed to file o.mail addresses, mobile

phone numbers of tho managements and complete sets of documents

within 10 days from
o lasued to the managements throug

today and on filing of the same, the notices are also

ordered to b h email and whatsapps,

which are roturnable on 11.12.2020.

Ahlmad of this court Is directed 10 gend the copy of

icial of District Court, Rouse Avenue Court

arnad off
absite of Delhi District

this order 10 the conc
ading on the official

Complex, New Delhl for uplo

Court, / TW
(IPAWAN KUMAR MATTO)
NENIDING nwu1—:n.|..umrn COURT-AX

v COUVIVINNEW pELNI
{10 AVENTE OVIVISNE
"o 24.00.203 0

e



LIR No. 861/20
Shrichand Ve M /s Chilli's Restaurant

24.08.2020
Present: None for the workman.

The matter was earlier fixed for 22.05.2020 for the
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is not

received back. Court notice issued to the workman through union is

received back with the report served. Today, no one has appeared on

behalf of the workman through video conference

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also as mentioned

in the reference through whatsapp, which is returnable on 07.11.2020.

is directed to send the copy of

ict Court.r_B%use Avenue Court

jebsite of Delhi Distrct
/

Ahlmad of this court

this order to the concerned official of Distr

Complex, New Delhi for uploading on the official

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROVSE AVENVE COURTS.NEW DELII
| 24.08.2020



LIR No. 862/20
Ram Kumar Ve M /s Bosco Publiec School

24.08.2020

Present; None for the workman.

The matter was earlier fixed for 22.05.2020 for the
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notices are ordered to be

n his mobile phone number also, as mentioned

issued to the workman O
ble on 07.11.2020.

in the reference, through whatsapps which are returna
mad of this court is directed to send the copy of
official of District Court, Rouse Avenue Court

the official wepsite of Delhi District

Ahl

this order to the concerned
Complex, New Delhi for uploading on

Court.

AN KUMAR MATTO)

PRESI mm.*.mflfu'laua.l,.-umrn COURT-IX

ROUSE AVENUE COURTS.NEW DELII
24.08.2020

(A



LIR Ne. 863/20
Guddu Vs M/s Amrit Band

24.08.2020
Present: None for the workman.

The matter was earlier fixed for 22.05.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Coprt notice issued to the workman is not received

back. Court notice issued to the workman through union is received back

served.

Today, no one has appeared on pehalf of the

workman through video conference

fresh court notices are ordered to be

Accordingly,
ned

mobile phone number also, as mentio

issued to the workman on his
020.

in the reference, through whatsapp which are returnable on 09.11.2

this court is directed to send the copy of

al of District Coq;j,,RQuse Avenue Court
website of Delhi District

Ahlmad of

this order to the concerned offici
Complex, New Delhi for uploading

Court.

on the official

(PAWANX IATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW pELHI
24.08.2020



LI No. 864/20
Manav Sharma Vs M/s Neelkanth Offset vt Lid

24.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.05.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notice issued to the workman is not received
back. Court notice issued to the workman through union is received back
served.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapp which are returnable on 09.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official /'we site of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
24.08.2020



LIR No. 8711/16
Dharm Dev Yadav Vs M/ Daivies Expo

24.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for filing of rejoinder and
framing of issues, but, today, no one has appeared on behalf of any of

the parties through video conference.

Accordingly, the matter stands adjourned for filing

rejoinder and framing of issues on 12.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. 7.

i
— /

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
' 24.08.2020



LI No. 496/19
Vikas Arora Vs M /s Venhateshwara Distributors PPyt Ltd

24.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for filing of rejoinder and
framing of issues, but, today, no one has appeared on behalf of any of

the parties through video conference.

Accordingly, the matter stands adjourned for filing

rejoinder and framing of issues on 12.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official websgite of Delhi District

Court.
ks

P AN
(PAWAN KUMAR MIATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHL
24.08.2020




LIR Neo. 3211/16
Nirmal Singh Vs M/s Virdi Electricals Works Pvi Led

24.08.2020

Present: None for the workman.

None for the management,

The matter is fixed for today for evidence of the

workman and also for payment of the cost by the management to the

workman.
Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman and also for payment of cost by the
management to the workman on 14.04.2021. Workman is directed to

file the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Couft,, R%use Avenue Court
ite of Delhi District

Complex, New Delhi for uploading on the officiai web

Court.

(PAWAN KUMAR/MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELMHI
24.08.2020



LIR No. 3736/16
Kamlesh Sharma Ve M/s S.10.8 Sccurity Pvt. Lid.

24.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for evidence of the
workman.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of workman on 14.04.2021. Workman is directed to file the
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or its AR

in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official websit/e..bf Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELIT
24.08.2020



LIR No. 8822/16
Pruashouttam Lal Vs lariom Tyre Retrading

24.08.2020
Present: None for the workman.
None for the management.
The matter is fixed for today for evidence of the
workman .,

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for
evidence of the workman on 16.04.2021. Workman is directed to file

the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official wepsite,éf Delhi District

Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
24.08.2020



LIR No. 120/17
Devender Singh Va Rajat Industries Pyt Lid

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.05.2020 for
remaining evidence of the workman, but, the matter could not be taken
up on that day in view of spreading of covid-19.

Today, no cne has appeared on behalf of any of the

parties through video conference.
Ahlmad has told to the court that the workman has

sought to summon a witness from ESIC department, but, as PF was not

filed, so, the notice is not issued to the witness.

Accordingly, the matter stands adjourned for
remaining evidence of the workman on 16.04.2021. Workman is
directed to file the PF for summoning the witness for the next date of

hearing and on filing of the same, the notice is ordered to be issued to

the witness for 16.04.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Bouﬁe Avenue Court

Complex, New Delhi for uploading on the official websitg of Delhi District

Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LARBOUR COURT-IX
ROVUSE AVENUE COURTS.NEW DELIK
24 OR_2020



LIR No. 1603/17
Brij Kishor Va M/s The Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-18.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for
evidence of the workman on 17.04.2021. Workman is directed to file

the witnesses in the court one week prior to the next

the affidavits of
copies thereof to the management

date of hearing and supply advance

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cm:(rx,—unse Avenue Court
official web ite of Delhi District

Complex, New Delhi for uploading on the

Court. N\

s e
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS.NEW DELHIE
: 24.08.2020




LIR No. 1606/17
Ratan Sarkar Vo M /s The Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 17.04.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior 10 the next

date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, _Fiouse Avenue Court
ebsite of Delhi District

Complex, New Delhi for uploading on the official

Court.

(» M.
PRESIDING OFFICER:L: mol R COURT-IX
lum,sif AVENUE COURTS,NEW DELHI

f 24.08.2020



LIR No. 1613/17
Sant Ram Vs M/~ The Maison Company

24.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 17.04.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
ite of Delhi District

Complex, New Delhi for uploading on the official web.

UMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
24.08.2020

Court.

(FA



LIR No. 1548/17
Santosh Kumar Vs M /s The Majison Company

24.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 17.04.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
ebsite of Delhi District

Complex, New Delhi for uploading on the official

Court.
KUMAR MATTO)

CER:LABOUR COURT-IX
W DELHI

(PAW

PRESIDING OFFI
ROUSE AVENUE COURTS.NE

24.08.2020



LI No. 15350/17%
Ajay Kumar Ve M/s Maison Company

24.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for
evidence of the workman, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 17.04.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, iuse Avenue Court
Complex, New Delhi for uploading on the official W ite of Delhi District

Court.

PRESIDING OFFICER: LAIH][ R’ COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
24.08.2020



LIR No. 13351/17
Sanoj Ve M /s The Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.
stands adjourned for

Accordingly, the matter
the workman on 17.04.2021. Workman is directed to file

evidence of
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management
or its AR in similar manner.
Ahlmad of this court is directed 10 send the copy of
this order to the concerned official of District Court, ]B.oQﬁse Avenue Court
bsite of Delhi District

Complex, New Delhi for uploading on the official we

—

Court.

——

(PAWA MAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELIL
| 24.08.2020



LI Ne. 1332/17
Md. Irshad Vs M /s Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned  for
n 17.04.2021. Workman is directed to file

k prior to the next
ement

evidence of the workman o
esses in the court one wee

the affidavits of the witn
y advance copies thereof to the manag

date of hearing and suppl

or its AR in similar manner.
d of this court is directed to send the

al of District Court, Rouse Avenue
| wabsite of Delhi District

copy of

Ahlma
Court

this order to the concerned offici

Complex, New Delhi for uploading on the offici

Court.

MATTO)
'R COV RT-1X

(PAWA? KUMAR
§.NEW DELHI

PRESIDING OFFICER:LABO
ROUSE AVENUE COURT
‘ 24.08.2020



LIR No. 1333/17
Jay Nath Vs M/s Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-18.
Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 17.04.2021. Workman is directed to file
e week prior to the next

the affidavits of the witnesses in the court on
date of hearing and supply advance copies th

or its AR in similar manner.

ereof to the management

The Ahlmad of this court is directed to send the copy
of this order to the concerned official of District Court, Rouse Avenue

Court Complex, New Delhi for uploading on the official yebsite of Delhi

District Court.

IAR MATTO)
ABOUR COURT-IX
EW DELHI

(PAWAN KU

PRESIDING OFFICER:L
ROUSE AVENUE COURTS.N

N Y T T W ]



LIR No. 1334/17
Deepu Kumar Vs M/s The Maison Company

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.

the matter stands adjourned for

2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

Accordingly,

evidence of the workman on 17.04

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websi e of Delhi District

Court.

£ e
(PAWAX KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
24.08.2020



LIR No. 2373/17
Dulal Ronjan Mazumder Va P.A. Sales Corporation

24.08.2020
Present: None for the workman.
None for the management.

(management is already exparte)

The matter was earlier fixed for 22.05.2020 for
exparte evidence of the workman, but, the matter could not be taken up

on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for exparte

evidence of the workman on 19.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

ite of Delhi District
/

Complex, New Delhi for uploading on the official| webs

Court.

(PAWAN KUMAIVMATTO)
PRESIDING OFFICER:LABOUR COURT-IX
NOUSE AVENUE COURTS.NEW DELII
24.08.2020



LIR Ne. 276G/17
Lal Mani Vs M/s Ventek Air Conditioning Company

24.08.2020
Present: Sh.Ajit Kumar Singh, AR for the workman along with

the workman through video conference.

None for the management.

The matter is fixed for today for evidence of the
workman.

Today, no one has appeared on behalf of the

management through video conference

Ld. AR for the workman also seeks adjournment, as
he could not prepare the affidavits of the witnesses, in view of the

lockdown.

the matter stands adjourned  for

Accordingly,
Workman is directed to file

evidence of the workman on 22.04.2021.
e witnesses in the court one week prior to the next

the affidavits of th
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

rned official of District Court, Rouse Avenue Court

this order to the conce
epsite of Delhi District

Complex, New Delhi for up

loading on the official

Court.

s "

(PAWAN KUY

PRESIDING OF FICER:LABO
ROUSE AVENUE COURTS.NEW DE
21.08.2020

!
)

IAR MATTO)
R COURT-IX
LHI



LIR No. 3421/17
Kuosum Vs Vikas Colour Cartoons Pvi Ltd

24.08.2020

Present: None for the workwoman.

Management is already exparte.

The matter is fixed for today for exparte evidence of
the workwoman, but, today, no one has appeared on behalf of the

workwoman through video conference.
Accordingly, the matter stands adjourned for exparte

evidence of the workwoman on 22.04.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court,-Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /
(A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI

4 21.08.2020




LIR No. 292/18
Radhey Shyam Vs M/s Modern Era Convent Senior Secondary

School

24.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 22.04.2020 for

evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on pbehalf of any of the

parties through video conference.
the matter stands adjourned  for

Accordingly,
directed 1o file the

e of the workman on 23.04.2021. Workman is

evidenc
prior to the next date of

affidavits of the witnesses in the court one week
hearing and supply advance copies thereof to the management or its AR

in similar manner.
s directed to send the copy of

ct Court, Rouse Avenue Court
' of Delhi District

Ahlmad of this court i

this order to the concerned official of Distri
Complex, New Delhi for uploading on the official websi

! ; &
(PAWANKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELII
C24.08.2020

Court.



LCA No. 16/18
Sunil Gupta Vs Pawan Ganga Educational Soci

ety and Ors
24.08.2020
Present: None for the parties.

The matter is fixed for today for evidence of the

workman,but, today, no one has appeared on behalf of any of the parties

through video conference
stands adjourned for

Accordingly, the matter
rected to file

orkman on 23.01.2021. Workman is di

evidence of the w
prior 1o the next

of the witnesses in the court one week

the affidavits
reof to the management

date of hearing and supply advance copies the

or its AR in similar manner.

rt is directed to send the copy of

Ahlmad of this cou
Court

District Gour_tJ_lf\iouse Avenue

this order to the concerned official of
the official wet?Site of Delhi District

Complex, New Delhi for uploading on

Court. A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
2*1.03.‘)020



LID No. 202/18
Balbir Singh vs. M/s Shahkumbri Ji Export

24.08.2020

None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.04.2020 for the exparte

Present:

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 26.04.2021. It will be last and final
opportunity to the workman to conclude his entire evidence on the next date

of hearing.
order to the

Ahlmad is directed to send the cop;;_\t\)f this
concerned official of District Court, RADC for u'Pl ading on the official

(PAWANKUMAR MATTO)

Presiding,Ofﬁcer Labour Court-IX
Rousc/Avenue Courts/New Delhi
24.08.2020

website of the District Court.

e e e



LID No. 204/18
Rajesh vs. M/s Shahkumbri Ji Export

24.08.2020

Present: None for the workman.
Management is already exparte.

The matter was carlier fixed for 22.04.2020 for the exparte
evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the exparte
evidence of the workman on 26.04.2021. It will be last and final
opportunity to the workman to conclude his entire evidence on the next date

of hearing.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplc?ad' g on the official

website of the District Court.

ATTO)
PresidingOfficer Labour Court-1X

24.08.2020



LID No. 205/18
Ranu vs. M/s Shahkumbri Ji Export

24.08.2020

Present: None for the workman.
Management is alrcady exparte.

The matter was earlier fixed for 22.04.2020 for the exparte
evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 26.04.2021. It will be last and final

opportunity to the workman to conclude his entire evidence on the next date

of hearing.

Ahlmad is directed to send the copy of—this order to the
concerned official of District Court, RADC for uploading on the official

+

website of the District Court.

(PAWAN KU MATTO)
Presidinﬁ/(ﬁﬁcer Labour Court-1X
Rouse(Avenue Courts/New Delhi
24.08.2020



LID No. 206/18
Udaybir vs. M/s Shahkumbri Ji Export

24.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.04.2020 for the exparte

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 26.04.2021. Tt will be last and final

opportunity to the workman to conclude his entire evidence on the next date

of hearing.
Ahlmad is directed to send the cop;'(nf this order to the

concerned official of District Court, RADC for u oading on the official

website of the District Court.

(PAWANK MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LID No. 211/18
Yogesh vs. M/s Shahkumbri Ji Export

24.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.04.2020 for the exparte

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned
It will be last and final

for the exparte

evidence of the workman on 26.04.2021.

opportunity to the workman to conclude his entire evidence on the next date

of hearing.
Ahlmad is directed to send the copy ofthis order to the

concerned official of District Court, RADC for uploagding on the official

website of the District Court.

(PAWAN K
Presiding Officer Labour C
Rouse Avenue Courts/New Delhi

24.08.2020



LID No. 212/18
Suresh Chander vs. M/s Shahkumbri Ji Export

24.08.2020
Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.04.2020 for the exparte

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the exparte
evidence of the workman on 26.04.2021. It will be last and final
opportunity to the workman to conclude his entire evidence on the next date

of hearing.
Ahlmad is directed to send the copy of this order to the

Court, RADC for upquadi;l”'g on the official

|

concerned official of District
-

website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
24.08.2020



LID No. 213/18
Pappu vs. M/s Shahkumbri Ji Export

24.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.04.2020 for the exparte
evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly. the matter stands adjourned for the exparte

evidence of the workman on 26.04.2021. 1t will be last and final
opportunity to the workman to conclude his entire evidence on the next date
of hearing.

Ahlmad is directed to send the copy fpf—)this order to the
concerned official of District Court, RADC for up:,lf'oz}ding on the official

—

website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



Ty I -

LID No. 292/18
Manohar Prasad vs. M/s Delhi Public School (D.P.S.) & Ors.

24.08.2020

Present: Ms. Pooja, proxy AR for the workman through video
conference.
Management No.1 is alrcady exparte.
None for the management no.2.

The matter was carlier fixed for 21.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management no.2

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 27.04.2021. Workman 18 directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management no.2 or i's AR in similar

manner.
Ahlmad is directed to send the copy .Mis order to the

concerned official of District Court, RADC for up oat_:l_,iﬁg on the official

website of the District Court.

(PAWAN

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
24.08.2020



— i
T AT T o R N W

LID No. 321/18
Prem Chand vs. M/s Out Look Fashion Industries

24.08.2020

Present:  None for the workman.
Management is already exparte.

The matter was earlier fixed for 22.05.2020 for the exparte
evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of cov id 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 27.04.2021.
Ahlmad is directed 10 <end the copy /Of this order 1o the

official of District Court, RADC for upl(}adig on the official

(F

(PAWAN KIUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenuc Courts/New Delhi
24.08.2020

concerned

website of the District Court.




N——
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LID No. 4018/18
Suraj Pal vs. Sh. Kuljeet Monga Director/owner of M/s Inspire Exim Pvt.

Ltd. & Ors.

. 24.08.2020

Present: Ms. Pooja, Proxy AR for the workman through video

conference.
Management is already exparte.

The matter was earlier fixed for 71.07.2020 for the evidence of

the workman. But the matter could not be taken up on that day. in view of

spreading of covid 19.
The workman had a summoned the witne
21.07.2020 is received back with the report

ss for 21.07.2020.

Notice issued to the witness for
served.
Today, no witness of the workman has appeared.

Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 27.04.2021. Workman s directed to file PF for

summoning the witness.
Ahlmad is directed to sen
of District Court, RADC for u

d the copy ,,of“this order to the

concerned official ploading on the official

website of the District Court.

-

(PAWAN ATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
24.,08.2020



LIR No. 8830/16
Suresh Shah vs. M/s Shree Mahaveer Industries

24.08.2020

Sh. Pradeep Gupta, AR for the workman through video
conference.
None for the management.

The matter was carlier fixed for 22.05.2020 for evidence of the

Present:

management. But the matter could not be taken up on that day. in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on 10.03.2021. Management is directed to file affidavits of

tnesses in the court one week prior to the next date of hearing and

the wi
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directe

concerned official of District Court, RADC for upll;ua ng on the official

website of the District Court.

d to send the copy of this order to the
r

(PAWAN \R MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
24.08.2020



I

LIR No. 1938/17
Rahul vs. M/s Advaya Traders

24.08.2020

Present: Ms.. Pooja, Proxy AR for the workman through video
conference.
Sh. Arun Mehta, AR for the management through video
conference.

The matter was earlier fixed for 21.07.2020 for evidence of the

management on the issue of enquiry. But the matter could not be taken up

on that day, in view of spreading of covid 19.

The Ld. AR for the management secks adjournment.

gly, the matier stands adjourned for the evidence of

ue of enquiry on 16.03.2021. Management 1s

Accordin

the management on the 188

directed to file affidavits of the witn
and supply advance copies

esses in the court one week prior to the

next date of hearing thereof to the workman or

his AR in similar manner.
Ahlmad is direct
erned official of District Court, RAD

ed to send the copy of this order to the

C for uplpadmg on the official

Ipb

e,
(PAWAN Kl_%VTAR’MMT‘I‘m
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
24.08.2020

conc
website of the District Court, 7




LIR No. 1939/17
Anil Kumar vs. M/s Advaya Traders

24.08.2020

Present: Ms. Pooja, Proxy AR for the workman through video
conference.
Sh. Arun Mehta, AR for the management through video
conference.

The matter was earlier fixed for 21.07.2020 for evidence of the

management on the issue of enquiry. But the matter could not be taken up

on that day, in view of spreading of covid 19.

The I.d. AR for the management seeks adjournment.

Accordingly, the matter stands adjourned for the evidence of

t on the issue of enquiry on 16.03.2021. Management is

the managemen

avits of the witnesses in the court one week prior t0 the

directed to file affid
ance copies thereof to the workman or

pext date of hearing and supply adv

his AR in gimilar manner.
f this order to the

Ahlmad is directed to send the co[T)y—fy\

concerned official of District Court, RADC for })plo ding on the official

website of the District Court.

ATTO)

(PAWA
Presiding Officer Labolr Court-1X

Rouse Avenuc Courts/New Delhi
24.08.2020
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LIR No. 8871/16
Prem Chand @ Prem vs. M/s Shiv Shakti Industries

24.08.2020

Present: None for the workman.
Sh. Gaurav Bajaj, AR for the management through video
confercnce.
The matter was earlier fixed for 21.07.2020 for hearing

arguments on the application for review filed by the workman.

Rut the matter

could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the samc purpose

and also for production of bonus register by the management On

16.12.2020.
Ahlmad is dire

ed official of District Cou

cted to send the copy © this order to the

rt, RADC for uploading on the official
~ f )

concern
website of the District Court.

ATTO)
r Court-1X
Delhi

(PAWAN KUMAR

Presiding Officer Labou

Rouse Avenuc Courts/New
24.08.2020



T - -

LIR No. 8872/16
Vishnu vs. M/s Shiv Shakti Industries

24.08.2020

Present: None for the workman.
Sh. Gaurav Bajaj, AR for the management through video
conference.

The matter was earlier fixed for 21.07.2020 for hearing

arguments on the application for review filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the same purpose

and also for production of bonus register by the management oOn

16.12.2020.
Ahlmad is directed to send the copy
rict Court, RADC for ulr)l ading on the official

this order to the

concerned official of Dist

website of the District Coutt.

(PAWAN
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 8873/16
Shanti vs. M/s Shiv Shakti Industries

24.08.2020

Present: None for the workwoman.
Sh. Gaurav Bajaj, AR for the management through video
conference.

The matter was earlier fixed for 21.07.2020 for hearing

arguments on the application for review filed by the workwoman.

But the matter could not be taken up on that day. in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workwoman

through video conference.
Accordingly, the matter stands adjourned for the same purpose

and also for production of bonus register by the management on

16.12.2020.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplqadi g on

website of the District Court.

is order 10 the

the official

(PAWAN

Presiding O icer
Rouse Avenue Courts
24.08.2020

Labour C ourt-1X
New Delhi



LIR No. 9746/16
Deepak Kumar (@ Munshi vs. M/s Jagdish Printers

& Computer Solution Pvt. Litd.

24.08.2020
Present: None for the parties.

The matter was earlier fixed for 22.05.2020 for hearing,
arguments on the application moved by the workman for seeking direction
for the management to produce the documents.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Earlier, it was
y moved an application for transfer of the present matter in some

told by the AR for the workman that workman

has alread
other court.
Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly,

arguments on the said application on 16.01.2021.

Ahlmad is directed to send the cop)( of
oading on the official

the matter stands adjourned for hearing

this order to the

concerned official of District Court, RADC for u

website of the District Court.

(PAWAN KUMAR

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



L%D No. 386/19
Vinod Kumar vs. M/s Reliance Security Services

24.08.2020

Present: None for the workman.
Ms. Aarushi Dhingra, Proxy AR for the workman through

video conference.

The matier was earlier fixed for 22.04.2020 for hearing

arguments on the application moved by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for hearing,

arguments on the said application on 17.12.2020.

Ahlmad is directed to send the copy Of this
Court, RADC for pl__ﬁﬁding on the official

order to the

concerned official of District

website of the District Court.

(PAWAN ML\T'I‘O)
Presiding Officer 1abour Court-IX
Rouse Avenue Courts/New Delhi

24.08.2020



LIR No. 961/17
Rakesh vs. M/s Mittal Timber Traders & Ors.

24.08.2020

Present: None for the parties.
The matter was earlier fixed for 22.05.2020 for hearing
arguments on the application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Earlier, it was told to the court by the AR of the workman that

he has already filed an application in Labour Commissioner for transfer of

the present matter to some other court. But no ransfer order has yet been

received by this court.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for hearing

arguments on the said application on 16.01.2021.

Ahlmad is directed to send the copy o-[\this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



I};[IR No. 1694/19
ahender Yadav vs. M/s Balaji Industries & Anr.

24.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman through video
conference.
Management No.1 is alrcady exparte.
None for the management No.2

The matter was earlier fixed for 22.05.2020 for hearing

arguments on the application for amendment filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management No.2

through video conference.
Accordingly, the matter
application on 18.12.2020.

stands adjourned for hearing

arguments on the said
Ahlmad is directed 10 send the copy pf this order 1o the
\" T/

fficial of District Court, RADC for1’i u/p‘fnading on the official
s
P

website of the District Court. 4

il
#

concerned 0

(PAWAN KUMAR
Presiding Officer Labotr € ourt-1X
Rouse Avenuc Courts/New Delhi
24.08.2020



LIR No. 1695/19
Rajesh Kumar Patel vs. M/s Balaji Industries & Anr.

24.08.2020

Present: Sh. ffkjit Kumar Singh, AR for the workman through video
conference.
Management No.1 is already exparte.
None for the management No.2

The matter was earlier fixed for 22.05.2020 for hearing

arguments on the application for amendment filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management No.2

through video conference.

Accordingly, the matter
1 on 18.12.2020.

stands adjourned for hearing

arguments on the said applicatior
Ahlmad is directed to send the copy
Court, RADC for pl@ding on the official

of this order to the

concerned official of District

website of the District Court.

(PAWANKUMAR MATTO)
Presiding Officer Labour Court-IX

Rouse Avenu¢ Courts/New Delhi
24.08.2020



LIR No. 3858/16
Munna Shah vs. M/s Big Bazar Platoon Security Pvt. Ltd. & Anr.

24.08.2020

Present: None for the workman,
Ms. Veera Mathai, Proxy AR for the management No.1 through
video conference.
Management No.2 is already exparte.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 04.12.2020.
this order to the

Ahlmad is directed to send the copy

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1888/17
Ram Avtar vs. M/s Shri Krishna Rolling

24.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for today for hearing exparte final

arguments.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for hearing exparte

final arguments on 02.12.2020.

Ahlmad is directed to send the cogy"o]f this order to the

concerned official of District Court, RADC for uplgading on the official

website of the District Court.

(PAWANKUMAR MATTO)

Presidingjﬁfﬁccr Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1527/18

Surinder T
r Tiwari v '
Ors. . M/s Hindustan Cocacola Bottling North West &

24.08.2020

Present;
Sh. R.S. Nagpal, AR for the workman through video

conference.

Sh. K.M. Tripathi, Pr
. . Proxy AR for the mana
through video conference. BEEE
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.

As this court is remained busy in giving dictation of award
in another matter, which has been pronounced today.

Now. no court time is left.

So, the matter is ordered to be listed on 31.08.2020 at 4

p.M. for order.
Ahlmad is directed to send the COPY of this-order to the
ploading on the official

concerned official of District Court, RADC foru

website of the District Court.

KUMAR MATTO)
g Officer Labour Court-IX
Ro(ise Avenue Courts/New Delhi
b 24.08.2020



LIR No. 1529/18
Manoj Verma vs. M/s Hindustan Cocacola Bottling North West & Ors

24.08.2020

Present. Sh. R.S. Nagpal, AR for the workman through video
conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1
through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy of this order to the
ing on the official

concerned official of District Court, RADC for uplo

website of the District Court.

(PAW. KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1530/18
Fateh Mohd. vs. M/s Hindustan Cocacola Bottling North West & Ors

24.08.2020

Sh. K.M. Tripathi, Proxy AR for the management no.1
through video conference.

Management no.2 is already exparte.

None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading/on the official

website of the District Court.

Presiding Officer Labour -ourt-lX'
Rousgé Avenue Courts/New Delhi
| 24.08.2020



LIR No. 1531/18
Rakesh Dub ‘ i
i ubey vs. M/s Hindustan Cocacola Bottling North West &

24.08.2020

Present: Sh. R.S. Nagpal, AR for the workman through video

conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1

through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy
concerned official of District Court, RADC for upl

website of the District Court.

is order to the

dipgl; on the official

(PAWAN KUMAR MATTO)
Presidirig Officer Labour Court-IX
Rouse Avenue Courts/New Delh
24.08.2020



LIR No. 1532/18
Jai Prakash vs. M/s Hindustan Cocacola Bottling North West & Ors

24.08.2020

Present. Sh. R.S. Nagpal, AR for the workman through video
conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1
through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy 0 thig order to the

concerned official of District Court, RADC for uplogdjrig on the official

i

website of the District Court.

(PAWANASGTIAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1533/18
Durga Parsh ' i
Ors? ad vs. M/s Hindustan Cocacola Bottling North West &

24.08.2020

Present: Sh. R.S. Nagpal, AR for the workman through video

conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1

through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy af this order to the

./ .
concerned official of District Court, RADC for uplo}?d}ng on the official

website of the District Court.

(PAWAT
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1534/18
Ram Ashish vs. M/s Hindustan Cocacola Bottling North West & Ors.

24.08.2020

Present. Sh. R.S. Nagpal, AR for the workman through video

conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1

through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplo g,iﬁg on the official

website of the District Court.
(PAWN\QW !

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
24.08.2020

is order to the



LIR No. 1535/18
Vinod Rawat vs. M/s Hindustan Cocacola Bottling North West & Ors

24.08.2020

Present: Sh. R.S. Nagpal, AR for the workman through video

conference.
Sh. K.M. Tripathi, Proxy AR for the management no.1

through video conference.
Management no.2 is already exparte.
None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copyffaf\[h]s order to the

concerned official of District Court, RADC forlqp’;bad'._ g pn the official

website of the District Court.

(PAWA ?ﬁ O)
Presidir Court-IX

24.08.2020



LIR No. 1536/18

Rakesh Rawat vs. M/s Hin
bl dustan Cocacola Bottiing North West &

24.08.2020

Present. Sh. R.S. Nagpal, AR for the workman through video
conference.

Sh. K.M. Tripathi, Proxy AR for the management no.1
through video conference.

Management no.2 is already exparte.

None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.

So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.

website of the District Court.

(PAWAN K
Presiding Office
Rouse Avenue

r Labour Court-IX'
Courts/New Delhi

24.08.2020



LIR -No. 1537/18
Sanjay vs. M/s Hindustan Cocacola Bottling North West & O
rs.

24.08.2020

Sh. K.M. Tripathi, Proxy AR for the management no.1
through video conference.

Management no.2 is already exparte.

None for the management No.3.

The matter is fixed for today for order through video

conference.
As this court is remained busy in giving dictation of award

in another matter, which has been pronounced today.

Now, no court time is left.

So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
der to the

Ahlmad is directed to send the Copy dﬁhjs or

concemed official of District Court, RADC for uploading on the official

website of the District Court.

(PAWANKUMAR M
Presiding Officer Labou Court-
Rouse Avenue CO

IX
urts/New Delhi

24.08.2020



T E—— T

II_IR No. 1540/18
sh Moh '
d.vs. M/s Hindustan Cocacola Bottling North West & Ors

24.08.2020

Present: Sh. RS Na
conference.
Sh. K.M.‘Tripathi, Proxy AR for the management no.1
through video conference.

Management no.2 is already exparte.
None for the management No.3.

gpal, AR for the workman through video

The matter is fixed for today for order through video
conference.

As this court is remained busy in giving dictation of award
in another matter, which has been pronounced today.

Now, no court time is left.

So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy pf this order to the

website of the District Court.

(PAWANX
Presidjng Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
24.08.2020



LIR No. 1545/1

am Preet v [
S. M/s Hlndustan Cocacolg Bottli
in

Present: Sh. RS Na
conference.

Sh. KM, Tri '
M. Tripathi, Proxy AR f
mrough video conferenc: >
anagement no.2 is alread
y exparte.
None for the management N0.3F.J

the management no.1

The matter is fixed for today for order through video
conference.

As this court is remained busy in giving dictation of award
in another matter, which has been pronounced today.

Now, no court time is left.
So, the matter is ordered to be listed on 31.08.2020 at 4

P.M. for order.
Ahlmad is directed to send the copy|of this order 10 the

J‘ .
| of District Court, RADC for uplpading on the official

concerned officia
website of the District Court.

(PAW) R MATTO)
Presiding Officer Labour Court-IX
Courts/New Delhl

Rouse Avenue
24.08.2020



/

léR No. 1546/18
ayaz Khan '
vs. M/s Hindustan Cocacola Bottling North West & O
[s.

24,.08.2020

Present: Sh. R.S. Nagpal, AR for the workman through video

conference.
sh. K.M. Tripathi, Proxy AR for the management no.1

through video conference.
Management no.2 is already exparte.

None for the management No.3.

order through video

conference.
As this court is remaine
en pronounced today.

d busy in giving dictation of award

matter, which has be
me 1S left.

dered 10 be li

in another

Now, no court ti
sted ON 31 08.2020 at 4

So, the matter is or

d the copy of this order to the



léz!:\l;. 1588/16
rasad & O |
rs. vs. M/s Hindustan Cocacola Bottling N
g North West

& Ors.

24.08.2020

the workman through Video

Sh. R.S. Nagpal, AR for

Present.
conferenceé:
ipathi, Proxy AR for




None for the parties,

The matter is fi
Today,

xed for orders through video conference.
; NO One has appeared on behalf of any of the
parties through video conference.

Vide my separate detailed award of even date,
pronounced through video conference by way of using Cisco Webex,
the statement of claim filed by the claimant has been dismissed,
being devoid of merits. Attested copy of the award be
sent to the Office of the Deputy Labour Commissioner, Government
of NCT of Delhi of Distt./Area concerned for publication, as per rules

and judicial file be consigned to Record Room, as per rules after

compliance of necessary legal formalities.
Ahlmad is directed to send the copy of this order to the

ici istrict Court, RADC for u loading on the offici
concerned official of Dist pl g e official

website of the District Court. A

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
24.08.2020




IN THE COURT
JUDGE, PRESIDII\?; SOH- PAWAN KUMAR MATTO, ADDITIONAL DISTRICT &SESSIONS
FFICER, LABOUR COURT NO. IX, ROUSE AVENUE COURTS: NEW

DELHI
o 419/16
.;ffif hstitutlon 119, 05.2011 x
ateof Award 24.08.2020 B
Sh. Rameshwal Dayal Sharma
S/o Late Sh. Puran Chand Sharma,
R/0 562, Kirtan wali Gali,
Bajaria Ghaziabad, UP. ....Claimant (workman)
Vs.
The General Manager UT Limited
Office at
411, Meghdoot Building,
94, Nehru Place,
NewDelhi. . Management
AWARD

1. This is award of mine will dispose off the statement of claim filed by the

claimant namely Sh. Rameshwar Dayal Sharma against the General Manager UT

Limited.

2. The claimant has filed statement of claim stating therein that he was
regular and permanent employee of UT Limited and his last drawn salary was

Rs.8,458/- In the month February, 2011 and he has unblemished record of

service.

4
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H
e has also stated that he was appointed as welder vide letter of

appointed dated 01.04.1994, He has also stated that the management is doing

the business of manufacturing of lifts. Initially, the management was having its

factory's site at plot No.1, site no.4, Industrial Area, Sahibabad, Gaziabad, yp.

Therefore, the appointment of the claimant was restricted for the work of
welder, in the factory of the management.

The claimant has further stated that on dated 08.10.2001, the
management had shifted it's manufacturing site/factory from plot No.1, site no.4,
Industrial Area, Sahibabad, Gaziabad, (UP) to 14/7, Mathura Road, Faridabad
(Haryana) and vide letter dated 08.10.2001, the claimant was transferred to the

site of the management at Mathura Road, Faridabad (Haryana).

The claimant has further stated that on 31.03.2004, the management had
again shifted from 14/7, Mathura Road, Faridabad, (Haryana) to Plot No. 28/3/2,
Site No.4, Industrial Area, Sahibabad, Gaziabad (UP). Therefore, the claimant was

also transferred at the said site of the management.

The claimant has further stated that in the year 2008, the factory of the
management was again shifted from Plot No. 28/3/2, Site No.4, Industrial Area,
Sahibabad, Gaziabad (UP) to Bajaj Track Road, Maheshthala, Chander Nagar, 24
Bagna South-West Bangal, Calcutta-700141.

The claimant has also stated that the claimant was also transferred to the
above site of the factory of the management at Calcutta in the record. But, in
fact, he was ordered to do the job continuously in the office of the management
at 411, Meghdoot Building, 94, Nehru Place, New Delhi. Therefore, as per the

order and instruction of the management, the claimant had worked since,

LID No. 419/16 Page 2 of 24



01.08. i .
8.2008 till 04.04.2011 at the said office of the management at Nehry p|
ru Place,

NEW DEI i. W
II ||E| EaS, thE “Ianage nent haS 5||0W“ tlle SEIUiCES UI the Ciait’nant ‘II
.

it's record at it's office at Calcutta.

The claimant has alleged that the management has discriminated in the
pay scale, because, the management had released the pay of the claimant in

accordance with the other workmen, which were doing job at Delhi's Office.

He has also alleged that the management has failed to pay the allowances
of transfer to the claimant.

10. The claimant has further stated that when, the factory of the management
was shifted at Calcutta on dated 01.08.2008, a compromise was arrived at
between the claimant and the management, vide which, it was agreed upon by
the management that the shifting allowance @ Rs. 3,000/- per month, incentives
sllowance @ Rs 1,300/- per month and increment @ Rs. 1,600/- per month will
be paid to the claimant, but, the said amounts were not paid to the claimant,
despite of repeated requests and demands made by the claimant and also stated
that the claimant is entitled to recover Rs. 1,53,200/- in respect of his shifting

allowance, increment and incentives allowances etc.

11. The claimant has further stated that the management has failed to provide

the amount of Rs. 700/- per annum towards the dress and shoes in the terms of

the agreement dated 16.07.2007 for the period of last two years.

12. He has also alleged that the managem ent has also failed to pay D.A. to the

claimant for the past two years.

LID No. 419/16 Page 3 of 24



13, The claimant has also stated as the claimant ha

_ s done the job wit
best of his efforts and honesty. But, in order to with the

| remove the claimant from his
services, the management had sent letters of transfer at different places

14. The claimant has also stated that as the claimant was appointed as welder

s0, he was supposed to do the job at site of the factory of the management and
the management was having only one site of the factory at Calcutta. But, despite
of it, the management had illegally and unlawfully continued to send the letters

of transfer to the claimant from one place to the another.

15. The claimant has further stated that he had made demands for his pay
scale and other benefits from the management, in accordance with the payments
and benefits, which were being paid by the management to the other
employees/workers, who were doing job at Delhi. But, the management

continued to discriminate the claimant, as it did not make the payment of the

same.

16. He has alleged that the management took the work from the claimant at
Delhi, but, it had paid him on the scale and other benefits of Calcutta and alleged

that the management has committed fraud and cheating and caused wrongful

loss to the claimant.

17. The claimant has also stated that on dated 05.04.2011, the claimant was
shocked and surprised to know that his services were illegally and unlawfully
terminated by the management without affording any opportunity of being

heard, without issuing any show cause notice and without conducting at

domestic enquiry.

2
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18.

19.

20.

served to the management, which was replied by the management. He has also

stated that the Mmanagement has violated various provisions of Delhi Shops &
Establishments Act and Industrial Dispute Act and prayed for passing an award in

favour of the claimant and against the management by way of holding the

termination of services of the claimant, as illegal and unjustified with full back

wages,

The notice of statement of claim was issued to the management and the
management had appeared through its Authorized Representative and filed the
written statement and contested the case of the claimant, stating therein that
the claim of the claimant is not maintainable and also stated that the claimant
was working with the management in the terms of letter of appointment dated
01.04.1994 and the claimant had acknowledged the said letter of appointment
and agreed to abide the terms of the employment and as per clause 5™ of the
said letter of appointment, the claimant had agreed that his services were liable
to be transferred by the management to any of it's sections, department,
division, branch office, sites of it's factories or place of work or it's sister concern
or any works to be set up or acquired by the management in future, any where in

India.

The management has also stated that in the month of April, 2010, the
claimant was transferred to Srinagar vide letter dated 09.04.2010 and the
claimant had refused to accept the same. It is further stated that due to exigency

of work, the claimant was transferred to Banglore in the terms of the letter dated

LID No. 419/16 ) Page 5 of 24
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21.

22,

u : ; ,
pon and applicable to him. |t s also stated that the management had

re _ N
peatedly, asked o the claimant to Join his services at the place of his transfer

but, the claimant had neither reported for his duties at the place of his transfer

nor sent any satisfactory explanation and he has avoided the lawful order of the

management. It is further stated that due to repeated violation of the conditions

of services and refusal to abey the lawful orders of the management, the

management has lost it's confidence in the claimant and thus, the management
was left with no option, but to take a painful decision of terminating the services
of the claimant and the services of the claimant were terminated on 04.04.2011
with an advice to collect full and final settlement from the concerned department
of the management after proper clearance. The management has also stated that
the act of the management of terminating the services of the claimant is legal

and justified in all respects.

Replying to the statement of claim on merit, the management has denied
that the last drawn salary of the claimant was Rs. 8,458/- per months or that his
record of service was unblemised. It is also stated that the claimant was in the
habit of refusing to perform his duties assigned to him from time to time, as a

result of which, the reputation of the management had suffered a lot and stated

that the job of the claimant was not restricted to the work of welding within the

premises of the factory.

The management has also stated that the management is engaged in the

business of manufacturing, supplying, marketing, installing and commissioning of

the lifts and elevators. It is further stated that the claimant was working as

Page 6 of 24
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23.

24.

25.

dE a t l i g

has deni i
ed that the appointment of the claimant was restricted to the work of
welder only in the factory.

The management has also stated that it is an admitted fact that the

services of the claimant could be transferred anywhere in the terms of the

contract of employment, It is also stated that claimant had opted to remain in

Delhi and he was performing his duties administratively and functionally under

supervision and control of Nehru Place office of the management.

The management has denied that on the shifting of the factory of the
management from Sahibabad to Calcutta, the claimant was transferred to
Calcutta in the record and stated that on shifting of factory from Sahibabad to
Calcutta, the claimant was transferred at New Delhi, where he was performing
his duties. The management has also denied that in the record of the
management, the services of the claimant was shown at Calcutta or that
management had discriminated in releasing the pay to the claimant or that the
claimant was entitled to get any transfer allowance and stated that the claimant
was discharging his duties at Nehru Place office in New Delhi and his name was

enrolled in the office of the management at Nehru Place, New Delhi and he was

also paid salary from there.

The management has denied that the claimant was entitled to get any
benefit in the alleged compromise and stated that the alleged compromise was
applicable only to those employees, who were transferred from Sahibabad to

Calcutta and joined thelir services at there. The management has denied that the

LID No. 419/16 /\ Page 7 of 24




I :
claimant was entitled to get any shifting allowance

Incentive or any i
The management has denied that e

the claimant

is entitled to get Rs. 1,532
- 1,53,200/-
towards alleged arrears in respect of shift :

’ | ng allowance, increment allowance or
Incentive etc. and stated that all

these allowances were payable only to those
ap : - Y
persons, who were required to join duties at Calcutta, The management has also

stated that the claima nt was not transferred from Sahibabad to Calcutta, so

he is
not entitled to get any such incentive.

26. The management has also denied that the claimant is entitled to get any

amount of Rs. 700/- per annum as dress allowance or shoe allowance and stated
that the claimant was provided dress and shoes by the management. The
management has also denied that the claimant is entitled to get Rs. 1400/- from
the management. The management has also denied that it has failed to pay D.A.
to the claimant and also stated that the claimant was paid wages as declared by

the Government from time to time.

27. The management has denied that the claimant has done the job in the
management to the best of his efforts or honestly or that the management had
transferred the claimant with the intention to remove him from services and
stated that transfer orders were issued on account of exigency of work and
administrative requirement, but, the claimant has repeatedly refused to obey the
orders of transfer and also failed to report for his duties at the transferred place
and caused loss to the business and reputation of the management. The
management has also denied that the claimant was appointed as welder for it's

factory’s site only or that the management had illegally sent letters of transfer to
the claimant. It is further stated that the claimant has been transferred, as per

the condition of employment and on account of exigencies of work and
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28.

29.

, valid and justified in
. all respects, |
Is also stated that the claimant was given benefits and salar t

claimant. The Management has also denied to have co
cheating.

¥ as applicable to the
mmitted any fraud or
It has also denied to have violated any provision of law. The
management has also stated that the claimant has admitted his guilt of violating

the conditions of his services and lawful orders of the management on several
occasions and the claimant even obtained money from the client of the
management and subsequently, he had tendered apology. Thus, the claimant is
not a man of honesty. The management has denied to have terminated the
services of the claimant illegally or unlawfully and without affording any
opportunity of hearing and stated that because of the conduct of the claimant in
refusing to obey the lawful orders of the management for reporting for duty at
the transferred place repeatedly, the business and the reputation of the
management had suffered a lot and since, the management has lost it's
confidence in the claimant, so, it was left with no option, but, to terminate the

services of the claimant. Therefore, vide letter dated 04.04.2011, the services of

the claimant were terminated legally and validly.

The management has denied that the act of the management of
terminating the services of claimant is either illegal, bad or unjust or that the

management has violated any provision of law and prayed for dismissal of

statement of claim.

The claimant has filed rejoinder to the written statement of management

and denied the averments made in the written statement and reiterated the

contents of his statement of claim therein.
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Predecessor of mine on dated 13.08.2012.

1. Whether the services of the workman were illegally and/or

unjustifiably terminated by the management? OPW

2. Relief.

31. In order to prove his case, the claimant has examined himself as WW1 vide
his affidavit Ex. WW1/A and in one way or the other he has reiterated the
contents of his statement of claim therein. He has relied upon the documents
Ex.WW1/1 to Ex WW1/15 and Mark A. The claimant was cross examined by the
Ld. Authorized Representative for the management. The claimant did not

examine any other witness and closed his evidence.

32. The management has examined it's Manager (HR & Accounts) Sh. Rajesh
Sharma as MW1 vide his affidavit MW1/A. He has relied upon the photocopies of

documents Mark A to Mark E. This witness was cross-examined the Ld.

Authorized Representative for the claimant. The management did not examine

any other witness and closed its evidence.

33. | have heard the Ld. Authorized Representatives for both the parties and

perused the record.

34. Ld. Authorized Representative for the claimant has submitted that

claimant was appointed as welder in the management on 01.04.1994, vide

appointment letter Ex.WW1/2 and his last drawn salary was of Rs. 8,458/- per

month and submitted that the claimant has placed on record the copy of salary

slip as Ex. WW1/1, He has 3lso submitted that the facility of ESl was provided to
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the claimant in the management and the claimant has placed on record the copy
of ESI Card Ex.WW1/3. He has submitted that on dated 01.08.2008, the claimant
was transferred at Nehru Place, Delhi from Sahibabad and prior to that on
08.01.2001, he was transferred from Sahibabad to Faridabad factory of the
management and on dated 31.03.2004, the claimant was again transferred from
Faridabad to Sahibabad by the management. He has further submitted that in the
year 2008, the factory of the management was shifted at Calcutta and the
claimant was transferred at Nehru Place, New Delhi in the office of the
management. He has further submitted that on dated 16.07.2007, a settlement
was arrived at between the claimant and the management and management had
agreed to pay certain incentives, but, the management has failed to pay the said
incentives and further submitted that on dated 04.04.2011, the management had
ilegally terminated the services of the claimant and letter of termination was
handed over to the claimant on 05.04.2011 and the claimant has sent the legal
demand notice, copy of the demand notice, postal receipt, AD card and reply of
the management are placed on record and submitted that since, the witness of
the management i.e. MW1 has admitted during in his cross-examination that no
show cause notice was issued to the claimant nor any domestic enquiry was
conducted against the claimant and since, from the ESI card and appointment
letter it is proved that the claimant was the employee of the management and
his services have been illegally terminated by the management in violation of

Section 25 (F) of the Industrial Disputes Act. So, he is entitled to be reinstated in

the management with full back wages.

On the other hand, Ld. Authorized Representative of the management has
submitted that it is an admitted fact that this claimant was appointed in the
management vide letter of appointment dated 01.04.1994 Ex.WW1/2. He has
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also mitte i imant h
submitted that this claimant ad initially worked at Sahibabad thereafter, h
| ’ er, he
was transferred from Sahibabad to Fridabad and he Was again transferred at
a

Sa‘hlbabad. He has also submitted that the claimant was thereafter transferred at
Srinagar and the management had agreed to pay all the travel expenses to the
claimant vide letter dated 09.04.2010 Ex.WW1/5 and submitted that this
claimant did not join his services at Srinagar. He had given reply dated 28.06.2010
Mark A, whereby he has sought one year time to join the services at Srinagar and
the management had written another letter dated 07.06.2010 Mark B, vide
which, the claimant was given 15 days time to join his services at Srinagar. He has
further submitted that vide another letter dated 12.07.2010 Mark D, the claimant
was given 8 days time by the management ta join his services at Srinagar and
submitted that letter Mark D dated 12.07.2010 was received {by hand) by the
claimant on 13.07.2010. But, the claimant did not join his services at Srinagar,
despite of receiving of the same. Thereafter, the management had written letter
dated 16.03.2011 to the claimant Ex. WW1/7(4) and since, the claimant was not
ready to join the services at Srinagar, so, he was asked to join services at
Banglore. But, this claimant did not join services even at Banglore and the
claimant had sent the reply Ex.WW1/8 to the said letter (Ex.WW1/7(4)), wherein
he has stated that he does not want to be transferred anywhere except in Delhi
and submitted that since, the claimant had disobeyed the orders of the
management and the terms of his employment as mentioned in his
appointment’s letter, so, the management was left with no option, but, to
terminate the services of the claimant and vide letter dated 04.04.2011
Ex.WW1/10, the management had terminated the services of the claimant and
submitted that since, the claimant was appointed vide Ex.WW1/2 and 5% clause
thereof clearly manifests that the services of the claimant could be transferred

anywhere in India and since, the claimant has violated the terms of his
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a

and th i i
e claimant does not deserve any relief and his statement of claim may be

dismissed.

36, | have given thoughtful consideration to the submissions made by

Authorized Representatives of the parties and perused the record.

37. The perusal of record reveals that the claimant has filed the statement of
claim stating therein that he was appointed by the management vide letter of
appointment dated 01,04.1994 Ex. WW1/2 as welder and vide letter dated
04.04.2011 Ex.WW1/10, his services have been illegally terminated by the

management.

38. in order to prove his case, the claimant has examined himself as WW1 vide
his affidavit Ex. WW1/A and in one way or the other, he has reiterated the
contents of his statement of claim therein. He has relied upon the salary slip
Ex.WW1/1, appointment letter dated 01.04.1994 Ex.WW1/2, copy of ESIC
Certificate/Data Ex.WW1/3, copy of compromise Ex.WW1/4, copy of letter dated
09.04.2010 Ex. WW1/5, copy of letter dated 22.04.2010 written by the claimant
to the management Ex.WW1/6, copies of letters dated 08.10.2001, 12.07.2010,
19.06.2010 and 16.03.2011 written by the management to the claimant are
Ex.WW1/7, copy of letter written by the claimant to the Personal Manager of the
management in response to the letter dated 16.03.2011 (vide which the claimant
was transferred from Delhi to Banglore) Ex.WW1/8, postal receipts and AD card
Ex.WW1/9, letter of termination of services of the claimant Ex WW1/10, copy of
legal demand notice dated 08.04.2011 Ex Ww1/11, AD Card Ex.WW1/12, postal
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filed in the court Ex.WW1/16 and copy of
application dated 28.06,2010 written by the

A

claimant to the management Mark

He was cross-examined by the Ld. Authorized Representative for the
management and during his cross-examination, he has deposed that he is 8"
class pass and he cannot tell the reason for termination of his services. He has
admitted to be correct that when, the site of the management was shifted from
Ghaziabad to Faridabad, he was also transferred at Faridabad. He has also
admitted that when in the year 2004, the site of the management was again
shifted from Faridabad to Ghaziabad, he was again transferred to Ghaziabad. He
has denied that he was never transferred to Calcutta. He has admitted that he
has not filed any document to show that he was ever transferred at Calcutta. He
has also admitted that he has not filed any document on record to show that he
was directed to report at Nehru Place Office. He has also admitted it to be
correct that the management had transferred him at Srinagar on dated
09.04.2010 and he had replied to the management vide letter dated 28.06.2010
Mark A. He has denied that the co-workers had filed the complaint of dated
21.03.1998 regarding fight. He has also stated that he does not remember that
he had written any apology letter to the management regarding complaint dated
21.03.1998. He has admitted it to be correct that he had taken Rs. 300/- from
the client, for which, he wrote an apology letter dated 15.11.2008 to the
management. He has also admitted it to be correct that he did not join duty at
Srinagar site, when, he was transferred by the management at there. He has

denied that his conduct was not satisfactory during the period of his service. He
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r

16.03.2011
and he does not remember the exact date of hi
admitted to have i gnica o
received letter of termination of his services dated 04.04.2011
He has deni o '
enied that he was transferred from Delhi to Banglore in the terms and
conditi i i i
ions of his service. He has denied that his services were terminated by the
management in vi is fai joi
iew of his failure to join duty at Banglore site or that he has

deposed falsely.

40. The management has examined Sh. Rajesh Sharma, who is the Manager

(HR & Accounts) in the management, as MW1 vide his affidavit Ex. MW1/A. He

has deposed on the lines similar to the written <tatement filed by the

management. He has relied upon the copy of appointment letter dated

01.04.1994 Mark A, copy of transfer letter of the claimant dated 09.04.2010 and

pt Ex.MW1/1(OSR), copy of letter of the management

its original postal recei
of letter of

dated 07.06.2010 and copy of its postal receipt Mark B, copy

warkman dated 28.06.2010 Mark C, copy of transfer letter of the management

D, copy of transfer letter dated

12.07.2010 and copy of its postal receipt Mark
2, copy of letter of termination of services of the claimant

16.03.2011 Ex.MW1/

dated 04.04.2011 and copy of its postal receipt Mark E.

the Ld. Authorized Representative for the

41. He was crcss~examined by

d during his cross-examination, he has deposed that he is serving in

claimant an
1985. He has admitted that he did not file any letter of

the management, since,

authorization. He has denied that he has not filed letter of authorization on

tionally. He has also stated that he knows the_contents of his

record inten
knowledge of English

affidavit. He has admitted that the claimant has no

LID No. 419/16 Page 15 of 24



management hone ' worked in the
stly and sincerely. He has also admitted that he did not sig
n

denied that the management had obtained sign of the claimant fraudauntly or
that terms and conditions mentioned in the appointment letter were not stated
to the claimant. He has admitted that it is not mentioned in the appointment
letter of the claimant that the claimant should be given Rs. 3,000/- as per the
transfer condition and stated that it is clearly mentioned in the terms and
conditions of the appointment letter that the management has power to transfer
the claimant whenever required by the management. He has denied that the
management could not transfer the claimant to any other State. He has denied
that the management did not provide salary to the claimant in time or that the
claimant was not provided legal facilities in time. He has also deposed that the
claimant had worked with the management at Nehru Place Branch since

01.08.2008 till 04.04.2011. He has also admitted that the management had not

issued any show cause notice to the claimant before terminating his services. He

has also admitted that the management did not initiate any domestic enquiry

against the claimant. He has also deposed that he has no knowledge regarding

issuing of any letter of duty of (claimant) workman at Nehru Place Branch, since

01.08.2008 till 04.04.2011. He has also admitted that the claimant was working at

Nehru Place Branch with the consent of the management. He has also stated that

he does not know whether any settlement was arrived at between the

management and the claimant on 16.07.2007. He has identified the signature of

sh. Suresh Aggarwal, Manager Accounts on Ex.WW1/4 at point A. He has denied
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that the claimant
was n i i
ot provided legal facility by the mana i
period of servi sement. g he
ice at Nehru Place w.ef. 01.08.2008 ti
g .08.2008 till 04.04.2011. He has
at ExWW1/3(2) bears the signatures of Sh. Suresh Aggarwal
Manager Accounts at poi | "
oint A. '
-~ p He has admitted that management was shifted to
utta in the year 2008, at the same time, he has also deposed that the service
record of the claimant was till available at Nehru Place Branch. He has denied
that the management had transferred the claimant since, 2008 to 2011 in order
to harass him. He has denied that the services of the claimant were terminated
illegally by the management or that the claimant is entitled to be reinstated with

full back wages, continuity of services with all consequential benefits. He has

also denied that the management did not provide legal facility of all allowances

to the claimant despite of his repeated request or that he has deposed falsely.

42, Since, the claimant has claimed that his services were illegally terminated
by the management, 50, it was incumbent on the part of the claimant to prove

ally and unjustifiably terminated his services and

that the management had illeg
examined himself as WW1 vide his affidavit

in order to prove the same, he has

Ex WW1/A. The claimant has sdmitted that he Wwas transferred by the

vide transfer letter dated 09.04.2010 at Srinagar and the claimant

management
d to the said letter on dated 28.06.2010, photocopy thereof

has admittedly replie
letter dated 07.06.2010 Mark B,

is Mark A. But, despite of receiving of another

the claimant did not joined his duties at Srinagar. perusal of Mark B reveals that

the claimant was also given another time of 15 days from the date of receiving

the letter dated 07.06.2010 Mark B to join his dut
written another letter dated 12.07.2010, photocopy

the same letter by hand on dated

ies at Srinagar. Thereafter, the

management had also

thereof is Mark D and despite of receiving of

13.07.2010, the claimant chose to not join his duties at Srinagar. Perusal of letter
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Mark D reveals th
at the management Was pleased to grant
another

davs { 0 Ivi I

Srinagar and it .
n . . ces at
also mentioned therein that in case of failure to compl

omply with

the said letter, th
» (€ management would take action against him. But despite of
receiving of [ e 5 0
g the same, the claimant chose to not join service at Srinagar

Thereafter
er, the management had also written another transfer letter dated

16.03.2011 to the claimant, photacopy thereof is Ex.MW1/2 {also Ex WW1/7) (as
earlier, the claimant had shown his inability to join his services at Srinagar), vide
which, the claimant was asked by the management to join his services at
Banglore within 15 days from the date of receiving of said letter. It was also
mentioned in letter ExMW1/2 (also Ex.WW1/7} that the claimant would be
entitled to get transfer allowance, which was about Rs. 3,000/- per month and
the management had also mentioned therein that it would pay travel expenses

to him and his family for arriving at Banglore. But despite of receiving of the

same, the claimant did not join his duties even at Banglore and he had written

another letter to the management, cOpY whereof is Ex.WW1/8, wherein he had

stated that he does not want 1o pe transferred anywhere except in Delhi. Thus,

the claimant did not oblidge the orders of transfer_passed by the management

and also the term of his letter of appointment. So, taking into consideration such

delinquent conduct of the claimant of not oblidging the orders of transfer of the

management and in view of violation of term of his appointment, as mentioned

in the letter of appointment Ex WW1/2, the management had terminated his

services vide letter dated 04.04.2011.

43 Since, the claimant has relied upon the letter of appointment Ex.WW1/2

and 5'" clause thereof is as under:

"r\ page 18 of 24
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Thus, f
» from the clause 5% of the letter of appoi

ntment, it is clear that th
- e
managem

gement was competent to transfer to the claimant anywhere in India

Since, this appointment letter Ex WW1/2 is relied upon by the claimant, the
claimant had served in the management since, 1994, so, it cannot be presumed
or assumed that the claimant was not aware of such terms of the letter of
appointment. Even otherwise, the claimant was earlier transferred by the
management at Faridabad also and from Faridabad to Sahibabad (Ghaziabad).
Since, the management had transferred to the claimant at Srinagar vide letter
dated 09.04.2010 and the claimant has failed to comply with the order of the
management, as he did not join his duties at Srinagar and he has replied thereof
on dated 28.06.2010 vide Mark A, wherein he had shown his inability to join his
duties at Srinagar and sought one year time to join duties. But, thereafter, the
management had written another letter dated 07.06.2010 Mark B, but, despite of
receiving of the same, the claimant did not joined his duties at Srinagar. Perusal
of Mark B reveals that the claimant was also given another time of 15 days from
the date of receiving the letter dated 07.06.2010 Mark B to join his duties. But,
the claimant did not join his duties at Srinagar. Thereafter, the management had
also written another letter dated 12.07.2010, photocopy thereof Is Mark D ar;d
despite of receiving of the same letter (by hand) on dated 13.07.2010, the
d not join his duties at Srinagar. perusal of letter Mark D reveals that

claimant di

i of
he management was pleased to grant another time of B days (from the date
the

join hi i i it was also
receiving said letter) to the claimant to join his services at Srinagar and it wa

he said letter, the

t I I

menti
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same, the claim
ant chose joi
to not join his duties at Srinag
ar. Thereafter
, the

management had
also wri
written another transfer letter dated 16.0
.03.2011 to

claima
nt Ex WW1/7(4) (photocopy whereof -

shown his inability to join his duti o
uties at Srinagar), vide whi
: which, the claimant w
as

transferred b
y the mana
gement at Banglore and he was_aksed to join duty withi
15 days from the date of receiving of said o
» g of said letter. It was also mentioned in the said
etter Ex.MW1/2 that th i i
the claimant would be entitled to get shifting allowance,
whi
ich was about Rs. 3,000/- per month and the management had alse
mentioned therein that it would pay travel expenses to him and his family for
arriving at Banglore. But despite of receiving of the same, the claimant did not
join his duties even at Banglore and the claimant had written letter Ex.WW1/8 to

the management, wherein he has stated that he does want 1o be transferred

anywhere from Delhi. Since, the perusal of the letter dated 28.06.2010 Mark A

reveals that the claimant had written therein that one year time may be given to

him to join the services and this letter was written by him in response to the

transfer letter dated 09.04.2010 Ex. Www1/5, vide which, the claimant was

gar. Whereas, after receiving another letter of transfer dated

transferred at Srina
16.03.2011 Ex.WwW1/7 (4) (vide which, the claimant was transferred at Banglore),

er Ex. WW1/8, wherein he has stated that he does

the claimant had written lett
Thus, the claimant did not

be transferred anywhere from Delhi.

of transfer passed by the management.

not want to

oblidge the orders

i o intment letter makes it clear
45. Since, the perusal of the term 5" of the appo n

that the job of the claimant was transferable and he could be transferred by the

where in india. Since, transferred by

he claimant was initially

management any
nsfer dated 09.04.2010, but the

the management at Srinagar vide letter of tra
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46.

claimant did not join hi i
Join his duties at Srinagar for 3 considerable perjod
rod and eyen

after passing of another
transfer order da
ted 16.03.2011 b
: y the management

vide which, the claim
ant was transferred
at Banglore and he was g;
s given 15 days

time to join his duti ,
| . : quent conduct of the claimant, it is clear that
this claimant has failed to oblidge the term 5 of his appointment, as mentioned
in his letter of appointment Ex.WW1/2. He has also failed to comply with the
orders of the management and he continued to remain absent from duties by
way of not joining his duties at the places of his transfer and despite of giving
warnings to the claimant by the management, he remained absent from duties
unauthorizedly and without sanctioning of any leave, which is a grave

misconduct.

Since, the correspondence made by management with the claimant is not

disputed and since, from the above discussed delinquent conduct of the

claimant, it is clear that the claimant did not bother to oblidge the terms of his

appointment He also did not bother about the warnings given by the

management in writing to the claimant and thus, the conduct of the claimant was

unwarranted and uncalled for. The claimant d
Rs. 300/- from his client and he had written an apology

uring his cross-examination has

admitted that he took

letter dated 15.11.2008 to the management, which shows that this claimant was
e Al

also indulged in illegal activity, for which he had admittedly written an apology

letter to the management. The claimant has failed to bring on record any cogent
e

evidence to Prove that his services have been illegally and unjustifiably

terminated by the management and from the dacument i.e. Ex. WwW1/2, which is

the letter of appointment of the claimant, it is clear that the management was

well within it's power to transfer the claimant anywhere in India and the claimant
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had also put his g
Signatures thereon, §
- 50, he was supposed to obli
oblidge the terms

and conditio i ing
ns of his appeintment in the management and orders of hj
employer. But, he failed to obl ’

idge the terms of his appoi
‘ ppointment a
s mmtore nd orders of

47.

Section 2 (oo) of the Industrial Disputes Act defines the retrenchment,
which mandates that the termination by the employer of service of a workman
for any reason, otherwise, than punishment inflicted by way of disciplinary
action. In the case in hand, the letter of appointment Ex.WW1/2 relied upon by
the claimant is an admitted document and 5" clause thereof makes it clear that
the service of the claimant were transferrable in any part of India. Since, this
claimant vide letter of transfer dated 09.04.2010 Ex.WW1/5 was transferred at
Srinagar. This claimant had shown inability to join service at Srinagar and he had
sought one year time to join the service by way of writing letter dated 28.06.2010
to the management, copy whereof is Mark A. The management had transferred
the claimant at Srinagar vide letter dated 09.04.2010 Ex.WW1/5, thereafter, the
management had also written letter dated 07.06.2010 Mark B, letter dated
19.06.2010 Ex.WW1/7 (2) and another letter dated 12.07.2010 Mark D (also
Ex.WW1/7(3)), but, this claimant did not join his duties at Srinagar, despite of
receiving of said letters of the management. Then, the management was pleased
to transfer the claimant at Banglore vide letter dated 16.03.2011 Ex.WW1/7(4).
But, in response, thereof, the claimant had written letter ExWW1/8 and stated
thereln that he does not want to be transferred anywhere except Delhi. Thus, the
claimant had refused to obey the terms of his employment letter and orders of
the management, so, the management was competent to take disciplinary action

against the claimant and by way of taking disciplinary action against the claimant,
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gement had terminated the services of the claimant vide letter of

rminatlon dated 04.04.2011 Ex. wWw1/10.

te

in view of above discussion, it is clear that the claimant was an

indisciplined employee, as he failed to comply with the term of his employment

letter and orders of the management. Since, the services of the claimant have

been terminated by the management by way of taking disciplinary action against

him, so, such act of the management, vide which services of the claimant have

been terminated does not fall within the definition of retrenchment as given

under Section 2 (oo) of industrial Disputes Act. So, the claimant is not entitled to

get any relief under Section 25 (F) of the industrial Disputes Act.

49. Therefore, | am inclined to hold that the claimant has failed to prove on

had terminated his services illegally and/or

record that the management

unjustifiably. At the same time, | am inclined to hold that the orders of the
transfer of the claimant passed by the management were well within the power

of the managemer\t and in view of violation of terms and conditions of his

nd in view of unauthorized apsent from duties of the claimant for

appcintment a
a considerable period, the act of the management of terminating the services of

aimant was legal and Justlf‘ed Accordingly, issue no. 1 is decided in favour

the c
of the management and against the claimant.

; . nces, this court has com :
50. In the given circumst3 e to the conclusion that the

management had taken careé of the claimant and gave number of opport
Unities

to comply the orders of transfer. But the claimant appears to be a delj
Nquent,
3

he did not comply the orders of transfer and since, the letters i
fitten b
¥ the

managernent to the claimant are not disputed by the claimang
+ 50, in th
e aboy
e
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disc
Usseq the
cir .~ at
cuﬂ\stanCES’ this court is of the considered opinion

manag
€ment w
3s not helpless to take action against the claimant.

51
' Since it clear that
- » the term S of letter of appointment Ex.WW1/2 makes e .
em ) ; not b€
anagement could transfer the claimant anywhere in India, 50, 't can
said . hi to
the act of the management of transferring the claimant from Del
Srinagar, and thereafter, from Delhi to Banglore was ultra yirus in any manner.

52. Therefore, the statement of claim filed by the claimant filed by the
claimant is hereby dismissed, being devoid of merits.

53. Attested copy of the award be sent to the Office of the Deputy Labour
Commissioner, Government of NCT of Delhi of Distt./Area concerned for
publication as per rules and judicial file be consigned to Record Room, as per
rules after compliance of necessary legal formalities.

/ ndfo

Dictated & Announced through (PAWAN KUMAR MATTO)

Vvideo Conference using (ADDITIONAL DISTRICT &SESSI

Cisco Webex on 24.08.2020 PRESIDING OFFICER LABOUR cou:ﬂf JUDGE)
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